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NOTIFICATION

Whereas as per the sxpestation of the sub section | of section 300 of Utarskhand {me

it Pradesh Municipaiities Aot 1816) (Adaplatio i iodieanion Ordat; 2002y Adaptation

e

and Modification Order, 2007, and  sub @f;txoq (2) of section 540 of Uitarakhand (The Uttar

Pradosh M umcggﬁa‘; Corporations Act, 1959) (Adapwation and Modification OGeder, 2002)
Adapietion asd Medification Order, 2067, The Utiatakhand State Street Vendors(@rotection of
n.,,-i . - PRSP AP | '._‘i,.ﬁ SOY A

Hvelihood. and regnlalion of Suﬁm YEROAINE) B es-20i4 was puD,tI ched vids Govi notification

10.-1614/TV (2} T

(8 2
r;x. " P . .
offi0-2014—-248(B0)04-TC 1 to invite objections and suggestions.

And wher@a,s objections er supgestions wc@vud wuhm stipulated time period have bee
resolved as per the 'aregsdum; '

Thesrefore now, the Governor is pleased under sub section (21) of section 114 of sbove
Mumo;pa! Corpomuoras Act and sub section: (b} of 296 and section 451 & 453 of Municipalities
Aot prepare following mles to regulaic Urban Sirest Vending within ali Urban Local Bodies of
Ustarakhand,

The Uitarakhand Street Vendors (Protection of Livelihood and Regulation of
' Street Vending) Ruics, 2016 ‘

Shert title, extent and commencement.- .

1. (1)These rules may be called the Uttavaleakmd Street Vendors (P"o{eoﬁon of Livelihood
and Regulation of Steest \/mdmg) Rules, 2016, :
(2) ¥ extends to all Mummpai Corpora mons, Municipal RBoards and N agar Pamhayat of
Uttarakhand, _ .
(3) T hey shall com@ fnto R oree on Lh@ o;ai.e of thczr pvbimatm*z in the official Gazeﬁe

D@ﬁmﬁﬁﬁ@m,s

2. Int thiese vules, unless thers is something repugnant in the subject or context,-
(a) “Act” means The Strest Vendors (Protéction of Livelihood and Regalation of Stroet
Vending) Act 2014 enacied by Govt. of Indiz.
(b) Licensing means the license iss susd unider these rules
() “Town Vending Committee” means the body constituted by the local authority for
profecting the livelihoods of vendors and regulation of vending activities and veated
with the power of demarcation of veLchng zones and regisication of vendors.
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(8) “local body” means all Muicipal Corporations or a Municipal Covncils or 2 Nagar
Panchayats, in Utirakhend which provide civic services and regulate sivest vending,
Tt will also inchude the “plamming suthority” which regulaics the land use in that
town. ‘ -

(c) “Stgte  Nodat Officer” mesns  fhe Direcior, Urben  Devslopimeni
Directorte, Uttaralahnd ' ,

() Street Vendor” weans 3 person who offers goods of sveryday use ot serviees of
gencral public for sele without having a peieansit builtup structure but from a
texnporary built up structure or mobile shop of by carrying weight on their head.
Sreet vendor may be siationary by occupying space 04 side walle or ofher
public/privais plices or may be wobile so as to sell their goods on pushcarts,
picyole, baskets om their heads or moving bus o, Usiban stesst. vendor

incorporats ?&%’;&@Hﬁdé@ﬁ&@@—-{J)EFEB‘EJ-EC,{@T.,WS?&tﬁ@ﬂ&fy——&ﬁé—-i‘ﬂ{}bﬁﬁ-:VGi’iﬁ@E‘—S;--}}aﬁfﬁﬁzlaiaj—---

sidewalk raders gkc. -

(g) “Side walk of Road” means part towards fooipath of road or part situated aear end
of road. 3 L o

(h) “Fee” means licensing fee, registration foe, monilly fee or other such fees.

(i) “Resmiction-free ¥V snding Zones” mesns an aréa where no restriction has been
imposed except for compliance of rules of street vending. ' '

) “Restricted Vending Zones” means an ares where Town Vending Commitios has
given license of sirest vending for fized days, detes time or ocoasions.

{5} “MNo vending zone” (vending less ares) meens an area for which no license has been
issued.

(1} “Public Place” means a space which is open io the vse or enjoyment of the public.

(mi)“First Appetlate Officer” means Disivict Magistrate and Sub-Divisional Megisiate

for Municipal Corporation and Municpal Council/Nagar Panchayat respectively of
the coincerned District, ‘
(n) “Second Appehate Officer” megns Cominissioner and District. Magistrate for

‘Municipal Corporation aind Municipal Council/Nagar Panchayat réspectively of the

comcerned district. : , :

(0) “Mobile Stroet Vendor” means street vendors who move from designated place to
place for vending their goods and services. g R

(p) “Stationary vendors” means siresl vendors who carry out vending activities on
regular basis at a specific location. _ o ‘ ,

(q) Lead Banmk Menager raeans competent authority of the public sector bank

" Lorninated as lead banl by RBI for the planuing, implementation and mouitortng of
crodii Telated aciivities of all the banks at the district Jevel, B

(r) Locak authority mesis Municipal Commmissioner for Municipal Corperation {ie.~

Magar Nigam) and Executive Officer for Municipatities (i.c- Magar Paliks Parisad
& Mager Panchayaf) : o

Prokibition

Exoept in the area licensed under these yules, no person: shall occupy ey space jo auy |

public place o open land for seiling, display or placing of any goods or by parking
vehicle and shall not do vending activity of goods or services

Demareation of vending zones:

4.(z)The ideniification and demarcation of vending zomes, places or markets in each

Municipality shell be done by Tovm Vending Commiites in following manner;
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(1) Reswriction-fiee Vending Zonss |

(1) Resiricted Yending Zomnes {de

(3) No vending zone {definition 2

YVending less avea (No vending zong)

(b} (1) eeping i view the waffic hazerds, wiscorical, archaeological & religious
Tmportance of a place and the public interest, ¢he Town Vending Cominitiee
miay declere any ares as “Io vending 2608~ _

(7) Treating Strect ‘vendors trensacting business in “Np Vending Zone” as

. enercachment, the town vending committes shall be entitled 10 yndertake
soiion under preseritied provisions of relevant sections of Municipal
c@;}:ur%’rinn@:@uaicip&li’u:},f ot and (hetr identity cards and registrasion shall be
cancelied, '

- 3y The tow o Yending-Committes-may- svtand-the lmitef NO ¥ snding Zone? . oo
at say thns keeping in view fhe public healil, hymene, safety and public
convenience or similar factors, But before taling such decision, wigws of all
soncerned parties viz, Yendors, concerned  police officer andt public
represeitative of public organization should be considered.

Survey of strect vendors; : _ :
5. (1) The Towi Vending Commitice shall complete digitalised photo sarvey of ail existing
vendors in the town and endist them within one monih of the coming into foree of
Rules. ‘ ' ‘
(2) The resurvey of street vendors shall be carried out af Jeast once'in pyery five years,

Proteciion from eviction or reloeation of

6. (1) Town Vending Committes shall ensure
the survey, are accommodated:in the identified vending zones.
(2) No street vendor shall be evicted or relocated il the survey specified wnder section 3
(1) has been corplsted and the license of vending is issued to all street vendors.

styeet vendors;
that all existing strest vendors, identified M

Registration amd issue of Identity card;
7. (1) Application for pegistration shall be obtained from street vendors on format “A”
(2) The Town Vending Corannitics shall prepare identity cards for zll street vendors in
each town on the basis of relisble SOUICS of identity. : :

(3) Btreet vendors who are not inchided undey the suevey of wish to take up strest
vending for the first iime shall have fie Tight to apply for registration. The concerned
siveet vendors shall give an affdavit to this effect that they do not have iy other
means of livelihood.

- (4) The registration'shall be fencwed Bvery year.
Vending Heense dnd Conditions for license; -~
8. (1) The holding cap_a,cityroffegpfi‘_vendinggzone shail be assessed.
() In each Urban Local Body, 20% space of identified vending zone shall be
provisioned for physically handicapped street vendors,
(3) The vending license shall be is'suad zone wise. : :
(4) The application for vending license may be given by all registered strest vendors
and the application may be rmade for many vending zones.
8y To grant vending license on the applications received the selection of strest vendors
shall be dorie through a clear and transparent process on the basis of holding capacity
of vending zone.
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(6) where applications exceed the holding capacity of the vending zons, the selection af

strest vendors shall be done by dvaw of lots or tlme based vending license shall be
issued.

prescribed  fes by  the selected  spplicants, The nevsssary  acilon  JoF
survey/registration and issue of Hoense of sireet vendorsfhawkers shall be doue under
continuing process., ‘

(7) The Town Vending Commitiee shall issue license on annual basis afier payment of
i

L

(8) The pert time license may be issucd on payment of proportiongie bz in special
circurmstancas for fares, seasonal fusictions, fastivals and fastivities, No fee shall be
charged from the street vendors who have alteady obtained tHeenss under this.

(9) The idemtity card of cach licenssd siveet vendor shall conmizin the following
inforrmation: T

(ene) Vendor Code No.
Two) MName, Ags, £
‘ (Thres) Mg 6F any one Nominee of the family,
T} Cotegory (Stationary/Mobite); |
(Five) Vending Location where owner of identity card has boen granted license
for Stetionary of Mobile vending -
(Six)  Validity of License from ... U’ o0 7o S X _

(10) The identity card shall be made available on demand by Town Vending Committes:

(11) Members more than one of a family shell not be given any license;

(12) Children below 14 years of age shell not be iseued on identity card to transact

.vending; , :

“(13) The Town Vending Commiitee while issuing Hoense of vending shall provide for
prefercance to the Scheduled Castes, the Scheduled Tribes, Other Backward Clagses,
persons with dicahilities, minorities or such other catsgories; '

(14) Bvery strest vendor who has. been issued license of vending shall pay specified

- yending Fess; ‘

Categories of License of vending;
9. The license of vending shall be issued under following categories:-
(1) 4 stationary vendor ‘ '
(2) 2 mobile véndor
(3} other category as imay be specified by the State
Caneellstion or suspension of Heense of vemding:
10. The Town Vending Cormittee may suspend or cancel the Heense of vending under
following circumstances:- ' .

(1) If any street vendor at any time commits breach of any of the prescribed conditions under
this Aot or Rules or his vending imstifies obstruction in traffic or creation of enviromment
poltution; : f

(2) The Town Vending Commitice is satisiied that such license of vending has been secured
by the strest veador throtigh misrepresentation of fraud;

Appeal: - _ :
11. (1) Any person who is aggticved by any decision of the Town Vending Conimitise
' may prefer an appeal to the First Appellate Officer in format-B;

(2) The affecied party, against the decision of the First Appellate Officer, may prefer a

second appeal to the Second Appeliate Cfficer in format-C; S

. Addoaand photogreph.of the Yesdoy———— 7 77 T



(%) Mo sppsal shail be disposer
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TOWH VENDING COMMITTEE
12.€1) The Diswict Magistvaie zad Sub Divisional Magistrate under set norms of clauss 22(2) of
the Act sholl catl mestdng of al? stakeholdsrs fo constitute Town Vending Comraifises i
concemed Nagar Wigan & Nagaspalike oaviseds [ Nager Panchayats respactively iy their
nrésence within one ronth of the policy snaclinent. ' :
{2) The constitutional framework of Tovw Vending Comraittes in cach ULE shall be as

foliows:—
(i) Whasicipal Commissionaire/Exscy jii!c:‘. Crificer Chalrmen
(1) - Additional Digtdet Magie Member
Gy Addiions] Superiniendent OF Police/Circle OX - Nominated Officer  Mernbes
A Tsrhnmk@”fwcr‘t‘wga ganyNagnr Pali | 1111 S
(v)  Developient Authority/Regulnted Azea Officer 7 Iigmber
(vi)  Additiohal Superiniendent OF Police/Cirele Offfcer Traffic Polics Merabey
ULB Medical Officer/ Medicat Officer Nominated By Chiof Medical :
(vil)  Officer ) ' ' ' © Mermber
(vt} Lead Bk Manager ' ' Member
(ix) Vendor Organizations Representaiive : ‘ Member
()  Housing Welfare Crganisations Hepresentative Member
(zi)y  Community Organidations Repressuiative ' "~ Member
(xii} Voluntary Orgenisations Repregentative 3 . Momber
(i) Other Citizens of same futerest ' Membsr

- {3) the aumber of members nominated to represent.the nen-governmendal organisations and
the commuaity based organisations shall be ten per ceit.; -

{4) the number-of members represeuting the stzest vendors shall be forty per cent, who shall
be elected by the strest vendors thesnselves provided that one-third of members
represeiiting the street vendors shall be from amongst women vendors: o

{3) Due represeniziion shall be given to the Scheduled Casies, the Scheduled Tribes, Other
Backward Classss; minorides and persons with disabilities from amongst the members

- of Gireet Vendors. ' ‘ ,

{6) The members, excluding Government represeniatives, of Town Vendiug Cormmittes

shalf receive such allowances as may be preseribed by the State Government,

Mestings of Town Vending Committee -
3. (1) The Town YVending Commitiee shall meet once in a month.
%) The Urban Lical body shall provide the Town ¥ suding Committes with appropriate
office space and such employees ds may be prescribed. Services of existing employes of
ihe concemed Urbzn Local Body will be utilized:

Street Vendor Charter and Publication of Data Base : _ _

14 (1). Every Town Venditg Commiites shall publish the street vendor's chaster specifying

therein fhe time within which the cextificare of vending shall be issued to'a strest vendor

and the tme within which such certificete of vending shall be renewed and other
activities to be performed within the thme Hmit specified therein, :

(7) Bvery Town Vending Commitiee shall maintain up io daie records of registered street
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vendors and street vendors o whom certinests 0

vending has been issusd containing
name of such street vendor, siall atlotted to Him, natore of business carried out by him,

category of street vending and such other perticulass which may be relewant 0 the sireat
vendors, in such manner as may be prescribved. ‘

Fesctions of Town Vending Commitiee

15. (2} Conduction of pericdic surveys to assess the mcrease or decrease in the numbers of street

vendors in the city/ ward.

(b) Regisivation of strest vendors on nowinsi charges and issuanes of identify casds to
sireet vendors, '

(¢) Monitor the ameniiies given to strect vendors.

(d) Assess and deferinine Maxms holding capacity of each vending zone.

() Tdentification of resi ction-frec-yending zones, resirie

" date, day & timing and no-vending zones.

() Determine regulation and terms for sirect vending and corrective measures for offenders.

{g)Collection of such fee and othier charges as suthorized by competent auihiority.

(h} Ensure that allotied stalls are utilised by the actual allotiess. Take appropriate action to
prevent subleiting ot sale of aliotied siall/ vending spots.

(i) Facilitation for the organization of weekly haats, festival bazaars, night bazaars, vending
festivals viz- food festival, '

() Ensure that the guality of products and services provided to the public is under public
health, hygiene and safety standards as specified by the local sughiority.

PREVENTION OF HARASSMENT OF STREET VENDORS

16. (1)~ Notwithstanding anything contained in any other iaw for the time being in force, no
streot vendor who carries on the sivest vending activities in accordemee with the terms
and conditions of his certificaie of vending shall be prevented from exercising such
rights by any person of police or any other authority exercising powers under any other

~ faw for the time being in force. S
(2)- Town Vending Commitiee/ Urban Local Body shall not collect any kind of fees from
street vendors under contract. - R

Fization of Fees :
17. (1) Town Vending Committee shall determine registration and licensing charges to be
taken on annual basis, that shall be revised annually by TVC.
(2) Considering the category of vendors, TVC shall determine street vending fees o be
caken on monthly basis, that shall be revised periodi cally by TVC.
(3) The Urban Local Body shall charge monthly mainienance fees for providing civic
amenities {highlighted in 18 (1)}. The fees shall be fixed by Urban local Bodies.
(4) Receipt for the paid amount will'bé issued to sirect vendors. '
Amenities to be provided

18.(1). Following amenities shall be made available as per th_é requirement in street vendor
markets by the concerned Urban Local Body-

(a) provision of solid waste disposal provision,

(b) provision of public toilets

(c) provision of "drinking water,

(d) provision of elestricity.

sed-vending zores on thebasisof . . .-
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(7} (8). Group insurance scheme {or registerme 582 vendaors can be implemented.

Bodies.

Momitoring-
19, Town veading Committes shall maintain list of ragistered street vendors {Stationery

2
&lobile). Town Vending Comanitiee will send annwel report to State Nodal Officer on

following poiuis-
{i1). Collected Revenue
(iif). Uplifiment related and other measures
(iv). Incurred Bxpenditures
(v). Gther it aformetion required by Diractor urbarn Development.

ol Organizations can be taken for fie =ngial uplifiment of

s e (P N of registered-Street Yendors - - T T B

(vi). State nodal Officer will chordinate all activities/ matters related to urban street

vending at the State level. o
RELOCATION AND EVICTION OF S’ER_EET VENDORS.

20 (D The local suthorily may, on the recommendations of the Town Vending Committes,
. declare a zome or part of i 10'be a no-vending zone for any public purpose and relocate

' the strest vendors vending In thet area to other vending zones under weltare schemes

of State Govt..

(2) The local authority shall evict such street vendor whose certificate of vending has been

caneelled under ssction 19

(3) Mo strest vendor shall be evicted by the local authority from the place specified in the

eertificate of veriding unless hie has been given thirty days’ notice for the same.

(4) A street vendor shall be relocated or evicted forcelully by the local atthority only afier
he had failed 1o vacate the place specified in the certificate of vending, afer the expiry

of the period specified in the notice.

(5) Bvery strest vendor who fails fo relocate or vacate flie place specified in the certificate
. of vending, affer the eupiry of the period specified in the notice, shall be lisble to pay
for every day of such default, a penalty which may extend up to two hundred and fifty
rapees,. as may be determined by the local authority, but. shall not be more than the

value of goods seized.
Seizare and Reelaim

21. (1) If the street vendor fails to vacats the place spscified in the certificate of vending, after
' - the lapse of the period specified in the notice given under sub-section (3} of section 20,
the 1ocal authority, in addition to evicting the strest vendor under section 20, may, if it

deems necessary, seize the goods of such strest vendor.
Y

(2) Dgrin_g seizurs of goods, the ULB officials shall ensure ponchnama on the spot duly
sighed by atleast two independent witnesses. Description of panchnama shall be as

. follows-

R

(). Name of the Street Vendor . o
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(iiy. Deate, ming and paice of selzuye

(iii). Weight of the goods and description ¢
(w). Name, designation angd depariment of the o

(3) A copy of Pamcngime 22 e = ouhs ghall be issued to the sreet vendor and recaipt of
the same-wili be usdertaken fom the sireet vendors. _

{,_4}.,1;11"'@3@6 of seized goods, the sirest vendor may e entitled o rectaim his goods within
stipulatest time after paylng such &es es imposed by Town Yengding Commiites..

(5) Provided that in caseof non-perishable goods, the local authority shall release the goods
within two working days of the claim being rade by the street vendor, and in case of
parishable soods the tocal suthority shall relesse the goods on the same day aof the
claim belng made by the strest vendor,

RIGEHTS AND ORLIGATIONS OF STREET VENDORS
72. (1) Every streat vendor shall give an undertaking to the Town Vending Cowmmities prior
to fHe weaue &1 e Teritoa of vending that— R

Theli/ Pelle (whaisogver)

L e S A 3
Firer wiho ooinad G g00ds

[

(). be shall carry on the husimess of sireet vending bimssif of through any of kis family
member; , ‘ '

(i), he has no othes wHeans of liveiihood:
{iii). he shall noi ironsfer o any manner whalsosver, including remt; the certificeie of
yending or the place specified therein to a0y other person.

Where 2 street vendor to whon 2 ceriificate of vending Is issued dies oF suffers from any
permanet disability o s 111, one of his family member in following crder of priority, may verd

in his place, till the validity of the cexiificale of vending—
(i) spouse of the street wondor,
(1) dependent som/deughier of the stresi vendor

(2) Provided that where & dispute arises as to who is entitled to vend in the place of the
vendor, the matter shall be decided by the cormiiiee.

(a)- Street vendors shall carry on vending activities subject to following restrictions and
conditions- : ‘ - - ‘
(). The hawkers must not create any noise or play any instriment or music for atiracting
the public or the customers. ' o
(iD). The hawlcers mug cutend full cooperation to the mumicipal senitary staff for cleaning
ihe strects and footpaths and other municipal woik
_ (if§). Street vendor shall keep his surrounding neat and clean, insanitation of any nawrG,
' poltution and bad siaell shall not be produced and environment shall not be harmed
ANy Way. ‘ ' .
(iv). Traffic shall not be obstructed in anyway. Public as well ag veliioutar movement shall
not be obsirucied. o '
(v). Street vendor chall not vend narcotic and other restricted substances.
(vi}, Licence shall be preseqted on demand during street vending ticensing period. _
(vii). Vending permission shail niot be permitted to the strest vendors partioularly stationed
on prifcipal rafifc routes. Strest vending shiglt ot be permitted on those arcas whore
vehicular ond pedestrian traffic is obstracted and access to shops and residences is
‘ blocked. _ . :
(viii). There should be 1o hawking on footbridges and overbridges. Further, ceriain arcas
may be required fo be kept free of hawlkers for security reasons. HOWSVer, outside

v
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(). Theve should be ne hewmﬂg within detevmined distance Fom all public/
nistorical/viewahle pizces. The disiance would be do Trined *‘y Town Vending
Covnrnities in its mesting,

(). Mo vending zéne for a pariioular pe{:iﬁe{% gica shall be tﬁr—wmmm:& o the basis of
particular dete / my m{i“ﬁ’ﬁnimg. .

(xi). Mo vendig zoiie nesr hospil ials, eéiz:».c:ati_ona‘; ngtiutes & religious places for certain
specific good Eﬁre t@'t'jamo or Town Vending Commitiee shall det cring no
vending LO"L,{ j goods/ material.

(xil). Cooldug of any © e periniiied,

syicing raust ba _cm?y betwean 7.00 axd, and 1G.00 p.o.

(uiv). Vending of of e.g. elecirical applistices, video and wadio ¢ {apes and

CRSIEES, CHINBTESs, glfﬁma gic. 18 to be & pro hi ited, In the event of & ny hiav wher found
o be e mg cuch items his Ticonos must be cancelled forthwith,
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3 Suuabie provisions fOi the street vendora in cvery new area shail he exercised with the
growth of the city.

JF’LNAGL PROVISIONS

23, I any street vendor—
- {ayindulgés in vending activities without a certificate of vending,
() contravenes ihe terms of cert ficate of ve nf‘!?mg, of

©) contravenes any other tersos and sonditions pucnned for the purpose of mguimmrr
siveet vending under the Act or this rules ke ghiatl be lable to 8 pe enalty for each
such offence which may eitend up (0 rupsss two ﬁhcmsai:d as moy be determined
by the loosl autnori%y

@V@Wﬁdmg eiffect @f the Act on other taws

24. The provisions of the Act shall have effect notwithst anumg, anyiling inconsis-tent therein
contained in any other rules & law for the time being in force or m 2y instrument havsr_w effect
by virtue of any law other thea the Act. :
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FORMAT -~ A

Srr, Na.-
Name of the Urbar Local body- ctesnt pes00LsSb80500S LB S50 RaRRES BEOROTE TS

e wr l T T - g
Hame of the District-

& _ :
I~ Name (with Age}- creotorasastsssonissasases
9 N .
3. Faiher’s Name-

i ) N3
¥ . K yl AT
3 Residerece Address- cousssaosacreeoREPEREEossonaenes esenertosusases

g

——— S Edveatioanl Qizlitcation

&~ Deseription of Family Members  .ieccsmscmmsseormsese

Y R e . ED e ded v T2
S. Ne. Name _ ‘ Relationship -

7- Deseription of Cwrrent Occupation
8. |Name of | Flaee of | Experieice | Date af | Investment | Monihly | Other

Ne. | occupation | ceenpation | of Business | incorporation | amount in | kacome
: in Business | business

3 (a) Are You interested fo change your sccupation Yes No

() I Y es, then what kind of business you want 0 SI2FT oecemmmcoerieacssoususstsssassnss

(¢} Optional place for Business ctsossaessoner v
9- (a) Are you interesied for loaning

(b) If Yes, then smouiit

LT3
g
H

{c) Expected EMI R

18- (a) Is Ration Card available ‘ Yes No
{b) If Yes, then i is BPL or Net ‘ - Yes No
(€) Ration Card no. and issuing OffICe wuwmcismmommmsonmomonas

i1- Do you belong te SC/ST, OBC, PH guota

12- Other deseription v smevsmvosmmmesmemimsiossssssieses



To,
The Distiict Magistusic (for Municipal Corporation)/SDIM for NEPANE)
DHsirict-

Nar'm of Urban Local Body for which Appeal is concerned-

- Municipal Corporation ~ .o,
NPP/NE b e R

Appesl Polnis-

- be--Merinelnsion fy sireel vondor TEVES ,f gt
2- Registration not dorie. - .
3~ Won release of stiest s tsndiﬁg Heences within stipulated time period.
4. Won allotment of desired vending Aonw’plaoe
5- Cancelation of sivest vending Hoence,

6- Setzure of material in wrong way,

7- Mose penalization from prescribsd fimtit,

8~ Obstruction in business and exploitation,

9- Mo provision of civic smenities in vending zones,

10- Collection of miore fees then préscribed lirmit,

11- Giher matters, plosse desoribe I amy (e

{(Plea 56 Y on relevant grievan eef

2¥

Deseription of identified grievance, write helow if vou wish

Name of Complainer -
- Father's/Husband’s Name ~

Address- .. e eriretatriere by rerer s rerrtt e v ranrara s mrrnrene e esberr by et res e aaestesennraets

Mobile No., 1f avaliabﬁew
Liceinse no, if available~
Name of vending zone, where doing business-

Diate-

....... peravaerr

Signature of Complainer



EHTRETE &

bt
[

Tl s e {5 Sandeing e Y o =
M_& Commissioner (for Municipal Corporation)/DiIM for NPE/NE;

Neme of Urban Local F?ﬂd“y for which Appeal is concerned-
Mwmcni,al COrporation = oo

Appez] Points-

1~ Non incluzion i street vendor survey Hsi.

2—Registration qot Gone:r T
3~ Nog release of strest vending Heences within sipulated time pariod.
4- 1\Lm stlotment of desired vending zana/place, i

5m d Cancelation of strest vendis ng Ei(mcm
- Serzue of material in wrong way. S
7- Mo penelization from prescribed lint
8- QObstruction in business and exploitation.

9. o provision of civic amernities in ﬁ@ﬁding ZONEs.
10- Collection of more foes then preser tbed linit,
11~ Other maiters, ploase describe ifany (v SO SRURORTRN |

(Please  on relevaat grievance)

Deseription of identifed grievance, wilte below if you wish

Narue of Complainet ~
Father’ s/Husband’s Mame —
Address-

...............................................

Mob?i@ No., if available-
Y.jcense no, if available-
Name of vending zonic, wiere doing busmess--

Signatie of Cormplainet
Date-

By Crder,

. 8. GARBYAL,
Seoratary.

floTaoge (ereadn) 6 TowoRic / 206-2016— 100450 {FHCT/ RUEEHY



